
j 53 Election to 
Committee

SHRI H A R I V IS H N U  K A M A T H  
(Hoshangabad): I f  the M inister desires 
to make a statement wou ’d not you 
permit h im ? . . . .  ( In terruptions)

MR. SPE AK E R : Order, Order.
Only one Member can be allowed 
under Rule 377.
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themselves to serve as members of 
the Employees’ State Insurance Cor
poration

The m otion was adopted.

13.27 hrs.

E LECTIO N TO CO M M ITTEE

E iv t p l o v e e s ’ S t a t e  In s u r a n c e  C o r 

p o r a t i o n

THE M IN ISTE R  OF P A R L IA 
M E N T A R Y  A F F A IR S  A N D  LA B O U R  
(SH R I R A V IN D R A  V A R M A ): I  beg 
to move:

‘‘That in pursuance of Section 4 ( i )  
o f the Employees’ State Insurance 
Act, 1948, read w ith rule 2A  -of the 
Employees’ State Insurance (Cent
ra l) Rules, 1950, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among them
selves to serve as Members 
of the Employees’ State Insurance 
Corporation.”

MR. SPEAKER; The question is: 
“That, in pursuance of Section 4 

( i )  o f the Employees’ State Insu
rance Act, 1948, read with rule 2A  
of the Employees* State Insurance 
(Central) Rules, 1950, the members 
o f this House do proceed to elect, 
in such manner as the Speaker may 

direct, two members from  among

13.28 hrs.

♦DEM ANDS FOR G RANTS, 1977-73- -  
Contd.

M i n i s t r y  o f  A g r ic u l t u r e  a n d  I r r ig a 

t i o n .

MR. SPE AKE R : The House w ill now 
take up discussion and voting on D e
mands Nos. 1 to 10 relating to the 
M inistry o f AgricuKure and Irrigation 
for which 12 hours have been alloted.

Motion moved:

“ That the respective sums not ex 
ceeding the amounts on Revenue 
Account and Capital Account shown 

in the fourth column of the Ordnr 
Paper be granted to the P r e s id e n t  

out of the Consolidated Fund of 
India to complete the sums neces
sary to defray the charges that w ill 
come in course of payment during 
the year ending the 31st day of 
March, 1978, in respect of the heads 
of demands entered in the second 
column thereof against Demands 
Nos. 1 to 10 relating to the M inistry 
of Agriculture and Irrigation.'*

♦Moved with the recommendation of the Vice-President 
sident.

acting as P re-


